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E. Rly, Hôwrah. 

Respondents. 

For applicant 	Mr. A.K. Bnerjee, Counsel, leading 
, S.A. chattapadhyaya, Counsel. 

For respondents : Mr. P.K. A.rora, Counsel, 

Heard on : 14,8,97, 	 Ordered on : 10.9.97. 

D. Purj<pyastha, JM. 

1, By this application, the applicant Challenges the val-'idItd 

of the charge—sheet dated 30.5.96 (annexure IBI 	to the 2ppiicaticH) 

on the ground that the Impugned order of chargesheet mak issued by 

4~

PtD4the respondent no. 2 ha no jurisdiction to pass/issue the Order. 

ccording to the applicant such an order ought to have been Issued 

y the appointing jority only _a and the Oivl. Commercial Manager, 

Sealdah, is notthe 

Contd...rf. 



2, When the case was taken up for admission hearing, 1'. 

Ban,rj.e, id. Counsel appearing On behalf' of the applicant, submi 

that since the question of jurisdiction in respect of issunca of 

the chargeehaet dt, 30.5.96 is involved, thereby the case should 

be admitted for hearing, 

 We have considered the 8ubm8S ion of the id. Counsel 

for both the parties and we find that,. the applIcation is prematur 

one since it was doided by the Hon'ble Apex Court in the case o 

Union of India Vs1  Upendra SinQh ( JT 1994(1) 5CC' 658 ) that 

the Tribunal ought not to interf'ara with the proceedings at a 

inter—locatory stage nor does the Tribunal have jurisdiction to 

go into the correctness a.9 or truth of the charges, J1oreover, 

1 •  Banarjee, Id. Advocate for the. applicant, at the stage of 

admission could not show that as per provision of the R•S, (D&A) 

Rul, 1968 - charge sheet Should have been issued by the appoirLt 
I 

ing authority, not by any other authority. Je have gone througb 

the charge—sheet and it is found that the 61,4W. Cor,narcial Manegqi  

issued that Chergesheet as a competent authority, 

 In view of the aroresaid circumstances, we find no 

ground tontertain 	tSappiication for admission since it is 

a pre—matured one. Therefore, the application is dismissed 

at this stage without passing any order as to costs, 
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